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RESOLUTION  RE    
PROCLAMATION ISSUED   BY    THE   
PRESIDENT UNDER ARTICLE 356 IN 

RELATION TO THE STATE OF 
MYSORE 

THE  DEPUTY   MINISTER   IN  THE 
MINISTRY     OF      HOME      AFFAIRS/ 

(SHRI F. H. MOHSIN) : Sir, I move : 

"That this House approves the Procla-
mation issued by the President on the 27th 
March, 1971, under article 356 of the 
Constitution, in relation to the State of 
Mysore." 

The question was proposed. [Mr. 

Deputy Chairman  in  the Chair 

SHRI B. P. NAGARAJA MURTHY 
(Mysore) : Mr. Deputy Chairman, for the first 
time in the history of independent India, the 
President's Rule has come in the State of 
Mysore. Though there were ample opportunities 
to continue the Legislative Assembly and to 
from a Government, the attempts made by the 
various political parties were not encouraged 
either by the Central Government or by the 
ruling party. Perhaps it was the intention of the 
ruling party to tarnish the reputation and 
tradition of the Mysore State which was the first 
and foremost in starting democratic institutions. 
Coming to the pros and cons of the President's 
Rule in Mysore, the task of the Governor is too 
much to administer the State. Let me point out 
the stupendous task to be tackled in Mysore till 
the next general elections. The dispute over the 
Cauvery water distribution has to be tackled as 
early as possible in order to get clearance for 
the irrigation projects already in progress. 
Secondly, immediate clearance will have to be 
given for the irrigation projects that are in 
progress even according to the provisions of the 
W24 Agreement between Madras and Mysore. 
The important task before the Governor is the 
revision of the electoral rolls immediately before 
the next general elections because the electorate 
of Mysore is very much agitated over the 
previous electoral roll that was in force during 
the Lok Sabha elections. Also it is the 
responsibility of the President to have a fair and 
impartial election in the coming elections 
because the public of Mysore is much excited 
over the 

unfair ways and means practised during the 
Lok Sabha elections and through you I re-
commend to this House to give a direction to 
the Governor of Mysore to have consultations 
with the Legislative Council which is not 
dissolved because the Governor has so far not 
convened even an informal meeting of they 
members of the Legislative Council for the day-
to-day administration. They are very much 
agitated over this fact. I am told that the 
Governor has expressed some-where that he 
would act as the Chief Minister and the 
various Secretaries of the State Ministries. 
This is very much opposed to the democratic 
spirit and he should give proper consideration 
to the representations made by the leaders of 
the verious parties and conduct the 
adminstration in accordance with the 
democratic    spirit and    principles.    Thank 

SHRI JOACHIM ALVA (Nominated) : I 
am glad this matter has come up for discussion 
again as I wanted to make a few remarks on the 
Mysore administration. For the first time I am 
happy that the Governor has set about taking 
strong steps in Mysore. In the debate on the last 
occasion, I forgot to mention one fact and that 
was about Mr. Chandra Shekhar, Mr. Krishan 
Kant and another Member of Parliament Mr. 
Afzulkar from the Lok Sabha. These three 
Members of Parliament were very arbitrarily 
arrested by Mr. Veerendra Patil's Government 
because they had the courage to speak against 
him in his own constituency of Gulbarga. I 
praise these people, especially these two young 
Turk leaders for going down to Gulbarga and 
bearding the lion in his own den. I would like to 
recall here that I mentioned to Mr. Veerandra 
Patil when he was in office long ago not to 
touch his opponents. I said; do not touch your 
opponents. If you want to touch them touch 
them by the strength of your tongue. If you want 
to touch them touch them by the strength of 
your party but do not touch them as your dear 
colleague, then Finance Minister Mr. 
Ramakrishna Hegde did. What did he do. He 
used his influence and arrested a Muslim 
gentleman who was running a socialist paper 
previously which had criticised him during the 
time of the Indo-Pakistan war in North Kanara 
District which I have represented during three 
elections for 16 years in Parliament. He got this 
man arrested and put in jail but finally because 
of pressure of public opinion lie had. 
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to let him go. I told Mr. Veerandra Patil: do not 
follow the example of your Mr. Ramakrishna 
Hegde who was only a student when I entered 
my constituency. Now he has a big house worth 
about five to ten lakhs in Bangalore but that is 
not the question now. You should not lay your 
hands on men whom you do not like. I am sorry 
that two great leaders like Mr. Krishna Kant 
and Mr. Chandra Shekhar and also Mr. 
Afzulkar of Gulbarga were arrested. For what ? 
For making a speach in public. And the DSP 
from there has been transferred to my district. It 
was alleged that they should not speak through 
the loudspeaker from inside a Hall. 1 must pay 
a tribute to the Governor. I wrote to him a very 
strong letter and 1 mentioned about the arrest of 
the Muslim socialist editor at the behest of Mr. 
Ramkrishna Hegde. When I spoke to Mr. 
Veerendra Patil he said he would not do it. He 
said: I shall not touch anybody. But the moment 
he saw his power was shaping he got them 
arrested when these gentlemen went there. I 
have got some knowledge of law. The case 
should have been transferred from one court to 
another. I advised my friends to move the 
Supreme Court to have the case transferred to 
another court in another State in India so that 
their case may be tried in a just manner. I am 
happy to say that Governor Dharma Vira 
immediately on receipt of a letter from me 
ordered the withdrawal of the case against these 
three gentlemen. What has the Leader of the 
Congress Party (O) to say about this kind of 
arrests ? Would he like them to be arrested that 
way ? Have they got a word of condemnation 
of the Administration or the set-up which has 
been in their hands ? 

On the last occasion when the debate was 
on all of them fled away. I say not one citizen 
of Mysore State, for that matter not one citizen 
of this country, shall be touched. I was in 
London when the great dock workers' strike 
took place for seven weeks. But not one man 
was arrested in London. Then Prime Minister 
Wilson said : I am not going to arrest those 
who have taken part but shall quickly give out 
names of the Communist Leaders leading the 
strike. He kept the House in abeyance ; I was in 
London when the House of Commons was 
debating this. Not one man was arrested. And 
Britain suffered a loss 250 million pounds. 1 
want our Rulers. Congressmen,   
Administrators,   MLAs  and 

public men to understand this that no one shall 
be touched wrongfully unless he is a real 
danger to the State. We have fought this in the 
past and we shall not allow such things. Who 
would like to go to jail at the age of. 60 ; I am 
64 ; I would not like to go to jail now. When I 
was 24 I was ready to be jailed for years but I 
am not prepared to go to jail now. I take my 
hat off to these gentlemen of the early Civil 
Disobedience Campaigns who at the age of 60 
went to jail. It is not easy to go to jail at the 
age of 60. As I said I would not like to go now. 
This is a point that the Rulers, the Governors 
and others must understand that they shall not 
put anybody in jail unless he is a great and real 
danger to the safety of the State. They should 
not act as Mr. Ramakrishna Hegde did, just 
putting a Muslim gentleman in jail simply 
because he was a Muslim. These are the kind 
of things that happen. What has the Congress 
(O) to say about this ? So I say that this 
Governor's Administration m Mysore shall 
continue for some time because the hands of 
the Ministers of the last Ministry are steeped in 
corruption ; all of them from A to Z. For every 
little thing they wanted money. 

THE LEADER OF THE OPPOSITION 
(SHRI M. S. GURUPADASWAMY) : Sir, he 
is making a very irresponsible statement. I do 
not want to interrupt him but... 

MR DEPUTY CHAIRMAN : But he is 
not yielding. 

SHRI M. S. GURUPADASWAMY : I do 
not want to interrupt you, but... 

SHRI JOACHIM ALVA : That is why 
you are routed. I want the Governor's 
administration to continue for a long time. 
How does the former Finance Minister there 
have a house worth about five to Rs. 10 lakhs 
?    Will he please answer that ? 

SHRI M. S. GURUPADASWAMY : How 
do you know that he has built that ? Do not 
tell a lie like that. 

SHRI JOACHIM ALVA : It was in. the 
Bangalore papers. If ill, 1 shall be able only to 
go to Willingdon Hospital but I shall not be 
able to go  to  Switzerland  for 
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[Shri Joachim Alva] my illness, as Shri 
Ramkrishna Hegde wants to do now. I want the 
Governor's rule to be continued for a Jong 
time, for a few months more if not years. The 
Governor goes to a Bangalore hospital and 
does not find enough medicines there. Dr. 
Nagappa Alva was talking of Shrimati Indira 
Gandhi taking mony from Russia but he never 
cared to look into things about hospitals how 
the money came, where the money goes, right 
under your nose in Bangalore when he was 
Minister of Health there. He had the temerity 
and audacity to say that Shrimati Indira Gandhi 
took money from Russia. How impertinent he 
is. The Governor goes to a hospital and finds 
no substantial medicines there right in 
Bangalore. I want the Governor's rule to 
continue. 

I want the steamers in west coast to halt at 
Cochin, Mangalore, Malpe, Karwar, Kumta, 
Bhatkal and Marmagao. The poor passengers 
cannot afford to wait in the line and go by 
buses and lose the convenience of the 
steamers. They can afford to pay Rs. 15 or Rs. 
25 for a third class fare and get into ft steamer 
and reach Bombay. I talked to our energetic 
Minister for Shipping, Shri Raj Bahadur, and I 
hope he will do something about it and restore 
the steamer service or get the Shipping 
Corporation of India start a service there. How 
much money the private steamer companies 
earned we do not know, and in the name of 
economy they stopped the service. It is the 
duty of the Government of India to restore the 
west coast service so that the poor passengers 
in Kerala, Mysore State and Kanara districts 
may get their steamer service and travel. This 
is Very very important. I would like the 
Ministers or their wives and children to travel 
in third class waiting for the tickets in queues 
and then understand the trouble involved in the 
travel. I want the west coast coastal service to 
be fully restored so that all the poor passengers 
who are getting less than Rs. 100 or Rs. 200 in 
Bombay can travel by that with safety enjoying 
the sea breeze. 

I want also the west coast road to be fully 
implemented with the last big bridge at 
Kalinadhi. It has to be done. Contractors and 
Ministers have bungled and there has been a lot 
of corruption in the business. The first 
contractor took Rs. 20 lakhs advance for 
building the  bridge   and I 

it appears he has gone into liquidation. The 
Second has come and it appears that he is not 
able to put up the other pillars. What is this ? 
We are not able to build a bridge. I want this 
Kalinadhi river next to Karwar to be bridged 
over as quickly as possible though Governor 
Dharma Vira said at Karwar that he would try 
and do it within -three years. At Honaver 
where on the largest bridges was put up in 
North Kanara district, before the bridge was 
put up 30 people were drowned. I want to 
mention another thing. At a time nearly a 
hundred passengers are put on the launches in 
Kalinadhi and there are not enough life boats to 
save them from death. Last week I travelled on 
a launch and I found that there were less than 
20 lifeboats and there were 70 passengers. 
They said there were four rafters which could 
save some people. If we have not got enough 
lifeboats, poor passengers will be drowned. 
Will the good Governor move'quickly about 
this especially during the Monsoon. 

Lastly. I shall sit down by saying that the 
last Ministry, again I repeat for the hearing of 
my hon. friend Shri Gurupadaswamy, got 
what it deserved and it shall never come back. 

SHRI S. D. MISRA (Uttar Pradesh) : Sir, 
we do not follow anything of what he says. Is 
it English language or what is it ? 

MR. DEPUTY CHAIRMAN : They want 
to know what kind of English you are 
speaking. 

SHRI BALACHANDRA MENON 
(Kerala) : Sir, the split in the Congress has had 
its effect even in Gujarat and Mysore ; it took 
some time. And it is good that people are 
moving. And even those who talked that they 
were saints, the Congress (O) leaders they were 
having Government of their own under their 
own leaders now find that they cannot continue 
as before. This split has made people highly 
politi cal. I believe the time has come in 
Mysore also where the new rising democratic 
sections will be able to assert themselves and 
have a Government which will reflect the 
aspirations and sentiments of the people of 
Mysore. I am glad there is still some morality 
in our political life and that is why the previous 
Chief Minister   was  good 
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enough to say that the House should be 
dissolved. It is good. He never attempted or he 
did not try to attempt to have defectors. That is 
a healthy thing. >Let the people decide, I am 
not one who feels that there should be a long 
period of gap before an elected Government is 
there. It should be done as early as possible so 
that the big questions that are there are tackled. 

There are two important questions. One is 
the Mahajan Commission's Report. How are 
you going to get it implemented ? There 
should be a Government which should have 
the courage to take decisions, a Government 
which will have the confidence of the people. 
They can discuss with the neighbouring States 
and settle the issue, because we are also 
affected by the Mahajan Commission's Report. 
Kerala which had no Government then has 
been brought into it. We want a discussion and 
through discussion we can deliver the goods. 
We want to settle it on that basis. 

There is the dispute about Cauvery waters. 
Mysore people still think that it is all a 
question between them and Madras. They 
forget that a portion of Madras is already in 
Kerala. The major tributary of the Cauvery is 
flowing through Kerala. So a portion of that 
water has to come to us. 

These are the questions that will have to be 
discussed and I hope that a democratic 
Government will come into being in Mysore, 
which will have the support of the people so 
that we can discuss things around the table and 
settle the dispute. 1 wish that such a thing 
come sooner and it is possible that this can be 
done only by a Government which has the 
confidence of the people there. Such questions 
will have to be settled soon. I do not want the 
present Administration to coiitinue for long. 
There must be election, as early as possible. I 
was pained to hear that there are at least some 
people who believe that the elections might be 
put off. It should not be done. The previous 
speaker was speaking about it. It should be 
immediately done, and 1 do not know why it 
should be delayed. It is quite possible that 
there will be elections in the various States. 
The Election Commission must always be 
ready and must move quickly. 1 therefore 
suggest that within a very short time, as early 
as possible there   will   have  to  be an elected 
Govern- 

ment there which will tackle the issues of 
Mysore. There is the problem of land reforms 
which affects Mysore very much. Then, 
industrially Mysore was one of the most 
progressive States. Now it has not been able to 
go up to that extent. It was one of the best 
administered States in the South. I wish it 
comes to its original position when it has an 
elected Government which will command the 
confidence of the people. 
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SHRI S. D. MISRA : We find that now the 
Congress (R) has hardly any business left 
except, of course, in one State, namely, Bihar. 
Probably there also they will be satisfied soon. 
They may or may not be, I do not know. But the 
way they are behaving in this country and the 
way they go about with their toppling game 
indicate only one thing. In Mysore they had it in 
full. In Gujarat they had it. They always I 

profess that they are against defection. But 
when it is convenient to them they welcome 
defections. To the extent it was convenient to 
them for the formation of the U. P. Ministry 
they welcomed it, but they denounce it when it 
comes to others. So it is a strange 
phenomenon. 1 am also surprised, Sir to see 
that soon after the President's Proclamation 
taking over the administration of the State of 
Mysore, the President of the Mysore State 
Congress-R welcomed the Prosident's Rule. Is 
it not something strange to say so ? He is a 
democrat and a person professing democracy 
should welcome President's Rule ? It was a sad 
day when the President's Rule was imposed. Of 
course, who is responsible, I am not going to 
say. All I can say is that the toppling game 
started by the Cojgress-R may pay dividends to 
them or may not, but ultimately they will see 
that this does not pay them. May be for some 
time it has paid them. There are the acts of 
indiscipline and even now people are being 
encouraged to go from one party to another. 
When the Opposition parties have said that the 
Committee on Defections should recommend 
that there should be a law on defections, they 
find certain differences in the Opposition 
parties and they just could not agree to 
formulate any law on defections. 

Sir, we are surprised and we are sad to find 
the Governor's statement after the President's 
Rule. I know the present Governor is a very 
good person. But he has become a half 
politician. Soon after the President's 
Proclamation, when he addressed the 
Secretaries of the Departments, he said that the 
administration will be free from politics and no 
political pressure will be exercised and 
therefore, there will be a clean administration. 
What was he talking about ? 

SHRI JOACHIM ALVA : What is wrong 
in that ? 

SHRI S. D. MISRA : It was completely 
wrong. Today it may be the Congress-R. 
government. But tomorrow it may be the 
Congress-O government and after that, it may 
be that of the SSP. So it is not democratic to run 
down politicians like that. It is something 
completely wrong. After all he is a bureaucrat. I 
am surprised to find the way in which he has 
accused the politicians,    I say he  h^s accused 
also Mr. 
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Alva and the politicians like him. It may be 
good that he accused the Congress-O people. 
But he accused all the politicians when he 
addressed the Secretaries and said, "Now the 
political pressure and all the ills of politics will 
be away", and all that he said was not proper 
on that occasion, Sir. Now, Sir, I remember to 
have seen some statements of the Governor 
about the Cauvery dispute and about the 
Mahajan Commission Report also. Is this the 
way that a Governor should make statements ? 
After all he is the care-taker and he is not like 
a Chief Minister. He is only a caretaker for a 
few months. This is very important. 

Sir, I do not know why an advisory 
committee for Mysore is not being set up, 1 
remember, as soon as the Bengal adminis-
tration was taken over and the President's Rule 
was imposed, there was an advisory committee 
immediately appointed. Why this advisory 
committee is not being appointed now and 
everything is done by individuals ? The 
Governor there is talking like a politician and 
is running down politicians as if the politicians 
and of all the people, Mr. Alva, are a curse to 
this country. After all Mr. Alva comes as a 
politician and I won't run him down. But it is 
the Governor who has run him down. When I 
say 'politician', I am talking about Mr. Pant 
and Mr. Alva and everybody in this House. 
Therefore, this should be taken note of. 
Therefore, the Governor should be asked by 
the Central Government to use restraint and 
not use such a language about politicians and 
politics. This is not worthy of him and his 
position. 

Sir, so far as the elections are concerned we 
do not know when the elections will be coming. 
But we learn from the papers that the election 
will be in October or November. We demand 
that it should be conducted soon and it should 
be immediately announced when it is going to 
be held. A very important point about the 
election, Sir, is that there should be a revision 
of the electoral law and also the electoral rolls. 
I say 'rolls' not only, but the law also. We have 
experienced a lot of things during the Lok 
Sabha elections. The Congress (R) may agree 
or may not agree. But they know and the 
countrymen know, about the various 
irregularities that have occurred. In my own 
area, I have seen pages and pages of electoral 
rolls just struck down by a pencil. Now is the 
time to revise  the electoral law. 

Of course, I can give a lot of suggestions for 
that, but this is not the occasion. The 
Government should take notice of the various 
suggestions made by the Opposition leaders, 
and I would say that they should appoint a 
judicial commission. There are lots of 
complaints about Mr. Sen Verma. We will not 
be guided by one-man commission. Now, this 
one-man commission is a farce imposed in this 
country in the name of independence. It is just 
nothing but arbitrariness. We have been 
demanding, and still demand, that there should 
be a three man commission, composed not of 
bureaucrats, but of independent people like 
judges, etc. 

So, Sir, this is what I have to say. I would 
only say that this country deserves and hopes 
that at least this Government, which is in such 
a massive majority, will at least undertake a 
revision of this law soon. 

There are lot of defections, whether it is 
Mysore or Gujarat or the country as a whole. 
A lot of defections are taking place from this 
side to that side and from that side to this side. 
This should be banned. I know the Congress 
(R) people are rejoicing. But what they are 
rejoicing at will itself in the course of five 
years or ten years be their dooms day. Let not 
Mr. Sheel Bhadra Yajee rejoice on these 
things. It will be his dooms day. 

That's all I have to say on this subject, Sir. 

MR. DEPUTY CHAIRMAN : Mr. Yajee.    
Two minutes only. 
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SHRI  K.   C.   PANT :   Sir,   the  other 
Members  who  spoke,    some  of  my hon. 
friends opposite at any  rate,  they  seem to imply 
that it   was  not  really  necessary for the 
President to issue this  Proclamation and that   
the  Central  Government   resorted to this step or 
took   recourse  to   it  because it was interested   
in  changing  a  Government which was not run 
by its  own  party or the party in   power  at    the  
Centre.  And this was the suggestion, this was 
the insinuation. But, Sir, facts   don't   bear   this   
out.    If at all greater attention   had   been  paid 
to the facts of the situation,   it   would  not   
have been possible even for my   hon.  friends 
this charge.    What   were    the   facts,   Sir ? 
We have placed copies of the  Governor's report 
leading to the issue of the  Proclamation on the 
Table of the House and I  hope that my hon. 
friends have had time  to  look at this report.    
But in case they   have  not, I shall briefly 
recount the circumstances  necessitating the 
issuance of the Proclamation  by the President.   
Sir, it   may   be   recalled   that in March 1971,   
when  discussions    were being held   in  the    
Mysore   Legislature  on  the Budget for   1971-
72,   Shri  Veerendra   Pa til resigned from the 
office  of  Chief  Minister. It was  not   our   
doing   in  any   way but a situation   was    
created  where   he   resigned from  office.     
And     his    resignation   was accepted. And 
then the Governor   asked him to continue as a  
care-taker  Chief  Minister and Government  
until  alternative  arrangements   could   be   
made.     Thereafter   the Governor    started    his   
talks    with  other political   parties,  with   the 
Leaders   of the Opposition, and so on. But 
nothing emerged no Government could be   
formed.    And, as I said, this happened during 
the   discussions on the Budget and the Budget 
had not been passed and  therefore,   Sir,   the  
business of the Government of Mysore would 
have come to a standstill on April 1,   1971.   
unless   the Governor took the step  that   he did  
take, 
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and therefore the Governor did recommend 
to the President that the President might 
take over the administration of the State 
under the provisions of Article 356. And in 
accordance with that recommendation the 
Proclamation was issued on 27th March, 
1971. 

Now there was a suggestion that this 
was done in a huny and that not enough time 
was given to find out the alternatives. Sir, I 
would remind the House that the Assembly 
was not immediately dissolved. I have 
explained the circumstances uader which it 
became necessary for the Governor to 
recommend the issuance of the Proclamation 
by the President because, as I said, the 
Budget had not been passed. So I think the 
House will concede, each and every 
reasonable Member will concede that there 
was no way out in that situation. But the 
Assembly was not immediately dissolved; 
the door was not closed to the possibility of 
an alternative Government being formed. 

 
SHRI K. C. Pant : Now that can be interpreted 
both ways. If you give a chance for an 
alternative Government being formed then the 
party, which had lost its Members, who had 
gone away from that party, and thus had lost 
its majority and therefore been converted into 
a minority, that can again become a majority 
also. In fact, at that particular time it had lost 
its majority. Therefore, It gives them an 
opportunity also to form another Government. 
It gives an opportunity for a coilition to be 
formed and if less jaundiced view is taken of 
the situation, then my hon. friend, Mr. 
Mathur, A'ill see this clearly. 

 

SHRI K. C. PANT: So, the Legislative 
Assembly was not dissolved and even after 
that the Governor continued his efforts to 
from an alternative Government and when he 
found that this was not possible, then he 
recommended to the  President that J 

the Legislative Assemble of the State should 
be dissolved so that fresh elections could be 
held and it was only on 14th April, 1971 that 
the President dissolved the Assembly by an 
order under Article 174 (2) (b) of the 
Constitution. 

Sir, I would again remind my hon. friends 
although I do not, for a moment, question the 
recommendations of the Governor and we go 
by his advice, but those who understand the 
situation or who understood the situation in 
Mysore at that time, know that if at all any 
Government had been formed, it would have 
been our Party Government. It is we who had 
the majority at that time and therefore, if the 
Government was not formed and if defections 
were not encouraged, then it is we who did not 
encourage defections. 

There was some mention of the fact that 
these defections are encouraged through 
offering leaves of offices. Well, 1 think, 
perhaps you might have been in a position to 
offer loaves of offices at that stage and you 
could have formed the Government and not 
refused to do so. 

 
SHRI K. C. PANT : Sir, even my hon. friend, 
Shri Misra, is conceding by implication that we 
were in a position to from a Ministry. He is also 
conceding that if at all any party lost by not 
forming a Ministry, it was our party. I was only 
making a point that by offering loaves of offices 
and by distributing these offices, we did not in-
vite more people to come over, we did not 
encourage defection. I am only asking him to 
give us our due... 

 

SHRI K. C. PANT : Sir, these are 
objective facts. Now, if somebody complains 
why Mr. Mulka Govinda Reddy has come to 
us,  what answer am 1 to give ?  I under- 
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[Shri K. C. Pant] 
stand a certain amount of irritation from which 
my hon. friends are suffering, particularly 
today. Since yesterday they have been under 
this constant irritation of losing some of their   
colleagues. 

Then it  was suggested that there should 
have been a defection law. We should have ' 
brought forward such a law. Again my hon. 
friend,   Shri   Misra,   did  concede   that   the 
Prime Minister made an effort to bring about 
the concensus among the Opposition Parties in 
this matter.    She had a meeting with the 
Opposition   Parties  and he  also referred to 
the fact that  there was   lack   of agreement. 
The proposals  which   we  brought   forward 
before this   Committee   were the result of a 
consensus arrived  at in a   Committee which 
was   formed   for    the  specific   purpose  of 
suggesting    how    defection   law   could  be 
formulated,   what   its   principles  would be, 
etc. and   lack   of agreement at that meeting 
led us to   strive further for a consensus. So we 
asked   all the  Opposition  Leaders to let us 
have their  suggestions   in writing so that we 
could consider the matter   further. Some 
Opposition   Parties    have   sent  replies   but 
many have  not sent replies  and  so we are still 
hoping that they   will   let us have their 
suggestions  soon   so  that  we  can proceed 
further  with  the matter. He referred to the 
changes in the electoral law.    The proposals 
been drawn   up  and were being considered. 
Before the  Parliament  was dissolved, there 
was a  Committee of Members  headed   by the  
Speaker   which   was   examining   these 
proposals that had come  before it but before it 
could start   its work,   the Parliament was 
dissolved.    Now this matter of electoral law 
will have to  looked   at afresh but as he said, 
this is not them to cousider this matter. There 
was a  reference to the need to revise the 
electoral rolls. I would inform the House that  
the  Election  Commission    is  undertaking an 
intensive  revision   of the electoral rolls not 
only in Mysore but in several other States  and   
this revision is  expected to be completed   in   
October  this year  and steps will then be taken   
to hold fresh elections to the Legislative 
Assemblies   of  the States on the basis of the 
revised rolls.    In accordance with clause 3 of 
article 356 the Proclamation issued in  relation   
to the  State  of  Mysore will cease to  operate 
on 27th May 1971 unless meanwhile it has 
been approved  by the Parliament.    As I   have  
stated,  it  wiJI be possible  to  hold  fresh 
elections in Mysore J 

on the basis of the revised electoral rolls only 
after October this year. Therefore I would 
request the House to grant its approval of the 
Proclamation so that it may continue for a 
further period of six months. We are not 
interested in continuing the President's Rule for 
a day longer than is necessary and after the 
revision of the rolls, the elections will be held 
as soon as possible so that a popular 
Government can be installed and in the 
meantime the State administration will give the 
fullest consideration to the various view of the 
leaders of the public opinion. 

SHRI S. D. MISRA ;  What  about   the 
Advisory Committees ? 

SHRI K. C. PANT : We propose to bring a 
Bill shortly delegating to the President the 
legislative powers of the State Legislature. As 
usual, the Bill will also provide for the 
constitution of a Consultative Committee of the 
Members of Parliament. I think I have covered 
all the points that were raised. My friend, Shri 
Misra, in passing referred to Shri Dharam Vira 
and said he was running down politicians. But 
in making this reference he referred to him as 
half-a-politician. That is a fairly derogatory 
remark for all politicians and he was not 
referring in approval to the fact that he was 
half-a-politician but in a derogatory manner. If 
he had said that he was a bureaucrat and added 
that he was half-a-politician, I would have 
understood but he said he was half-a-
poiitician... 

SHRI S. D. MiSRA : He made a remark 
while addressing the Secretaries of his State 
that there will be no politicians. Of course to 
that extent we agree that there will be no 
politicial pressure as politicians were 
exercising in the previous administration... 

SHRI K. C. PANT : I listened very 
carefully and understood all that he was saying. 
I only said that he made a critical reference to 
politicians instead of saying that he was a 
bureaucrat or something. He said he has 
become half-a-politician and to my mind this is 
rather a critical and derogatory remark. 

1 
SHRI   MAHAVIR  TYAGI (Uttar Pra-

desh) : It is complimentary. 
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SHRI K. C. AANT : Jt is not compli-
mentary in the context in which he had made 
it. I would ask Mr. Tyagi to read it again. 

In the end I would only repeat that the 
State administration will not confine its 
attention only to the day-to-day matters but it 
is my hope that it will exert itself to gear up 
the machinery and help in the process of the 
development of the State and in promoting the 
welfare and well-being of the people of 
Mysore. 1 thank you. 

MR.   DEPUTY    CHAIRMAN 
question is : 

"That this House approves the Procla 
mation issued by the President on the 27th 
march, 1971, under article 356 of the 
Constitution, in relation to the State of 
Mysore." 

The motion was adopted 

ANNOUNCEMENT RE GOVERNMENT 
AND OTHER BUSINESS 

MR. DEPUTY CHAIRMAN : J have to 
inform Members that the Business Advisory 
Committee at its meeting held today, the 25th 
May, 1971, allotted time as follows for 
Government legislative and other business to 
be taken up during the current Session of the 
Rajya Sab ha : 

Business Time Allotted 
1. Consideration of motions 

for reference to the Joint 
Committees of the following 
Bills :— 

(i) The  Advocates (Amend 
ment Bill,  1970. 1 hour. 

(ii) The Prevention of Water 
Pollution Bill, 1969. J hour. 

2. Consideration and Passing 
of the following Bills :— 

(i) The Indian Telegraph 
(Second Amendment) Bill, 
1970. 1 n°ur- 

(ii) The Medical Termination 
of Pregnancy Bill, 1969, 
as reported by the Joint 
Committee. 2£ hours. 

(iii) The Maintenance of Internal Security 
Bill, 1971.    6 hours 

(iv) The General Insurance 
(Emergency Provisions) 
Bill, 1971. 3 hours 

(v) The       Gold      Control 
(Amendment) Bill, 1971.       1 hour, 

3. Further consideration of the motion 
regarding the conduct of Shri Rajnarain 
and others on the solemn occasion of 
the President's Address to both Houses.
 2 hours. 

4. General Discussion on the Railway 
Budget, 1971-72.        3   days. 

5. General Discussion on the General 
Budget, 1971-72. 4 days. 

Private Member's Resolution 
Resolution regarding anact- 
ment of legislatien to bring 
uniformity in the workings 
of the industrial undertak 
ings and to provide greater 
employmens opportunities 
(By Shri R. P. Khaitan) 1 day. 

The Committee recommended that in order 
to complete the business the House should sit 
beyond 5.00 P. M. as and when necessary 
accordijg to exigencies of work. 
 

The


